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Q2FY26 FINANCIAL HIGHLIGHTS
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Consolidated Unaudited Financial Results for the quarter and half-year ended 5eptember 30, 2025 (% in Lakhs)
Q2 FY26 Consalidated ' Standalone
Particulars Quarter ended | Half-year ended | Quarter ended Quarter ended | Half-yearended | Quarterended
Pe I'fﬂ rmance 30.09.2025 30.09.2025 30.05.2024 30.09.2025 30.09.2025 30.09.2024
junaudited) {unauwdited) {unaudited) junauditad) {unauditad) {unaudited)
VA G AT B Total income from operations 1325991 2768071 1487125 1325659 2767671 1487018
at Met Prafit / [Losz) for the perod
. . . (58385) 22348 177973 (59438} 32000 177167
[before tax, exceptional and Jor extraordinary items)
?: 4;409 Crores oot el L bt bl L !
Met Prafit / [Lass) for the period before tax _ )
[after exceptional and for extraordinary items) ) i LEfele (59438) 2200 Mt
Met Prafit / [Lass) for the period after tax
CRAR atn e e s e e [43688) 16719 133129 | {44479) 23946 132545
1 ? . 1 0 A""ﬂ Equity Share Capital 77908 77908 77B99 77908 77908 77899
Reserves fexcluding Revaluation Reserve as shown 6376692 6376692 6213356 ' 6342381 6342381 6172310

in the Audited Balance Sheet of the previous year] | (As at 31.03.2025) | (As at 31.03.2025] | (As at 31.03.2024] | (A= at 31.03.2025] | (A= at31.03.2025] | (Asat31.03.2024]

Earnings Per Share [of Rs.10 each) (for continuing
1 3 znfﬂ and discontinued aperations] (not annualised)

Basic (5.61) 215 17.09 15.71] .07 17.02
Diluted (5.61) 2.15 17.08 15.71] .07 17.00
Met Waorth 6252399 6252399 G638BT54 6234894 6234894 6351505

QOutstanding Redeemable Preference Shares - - - - = =

Average LCR at

PCR at

Capital Redemption Resarve - - - - - -
Debt Equity Ratio .50 0.50 0.53 0.50 0.50 0.54
Tatal Debt to Total Agsets 0.09 0.0% 0.08 .04 .09 0.08

GNPA at

3.60%

Mote:
1. Theaboweis an extract of the detailed format of Quarterly / Annual Financial Results filed with the Stock Exchange under Regulation 33 of thea SEBI (Listing and Other Disclosure
Requirements) Regulations, 2015. The full farmat of the Quarterly Financial Results are available on the Stock Exchange wehbsites (www.bseindia.cam and www. nseindia.com)

NNFA at and Bank website www.indusind. com.
1 04“;;’“ 2. |nfarmation relating to Total Comprehensive | ncame and Other Comprehensive Income arenot furnished asnd AS is not yet made app licable to banks.
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Mumbai Rajiv Anand
October 18, 2025 Managing Director & CEO

Net Profit for H1IFY26

? 1 6? CIN: L65191PN1994PLCO76333 | Regd. Office: 2401, Gen. Thimmayya Road, Cantonment, Pune - 411 001. | Corporate Office: & Floor, Tower 1, One Warld Centre,
Crores 841, 5 B. Marg, Prabhadevl (W), Mumbai - 400 013.

(¥ scanned with OKEN Scanner



